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R$SPONDEI{T _No.9

Reply on behalf of Respondent No.13 (Hupari Municipal council) to the

Affidavit daterl 23'd June 2025 of the Respondent No.9 imposing the

Environmental Damage Compensation (EDC) on the Respondent No.l3

is as under: -

,,d

1. At the cutset, the Respondent No.l-l dces not aCmit what is stateC

in the Affidavit datad 23'd June 2A25 of the Respondent No.g

except what forms part of the record and denies everything in the

said application thar is contrar to what is stated and/or

inconsistent herein.

2. The Respondent No.13 submits that nothing, not expressly

admitted, herein ought to be taken as admiffed by the Respondent
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iio.13 or be deemed to have admitted by Respondent i.io"i-3

for want of specific traverse. The Respondent No.13 states that for

the purpose of brevity, the Respondent No.13 is not denying each

"'l'o"o^' ^![egation. statement or contention nf thp Annlinnntsrru vYUr t urrvbq..U.i, Jiaii-viiiUlii v-i v\JlitviiiiUii Ui iiiE l.aPPtiUUiIi,

fff':J-J#:;#'T:re Respondent No 1 3,s contentions

and its stand in the present case except to the extent that such

allegations. statements or contentions necBssitate comment or

warrant a reply. The Respondent No.13 has filed a detailed

response 29th November 2A24 and it hereby adopts. repeats and

reiterates the submissions made in the said reply as part and parcel

of the present reply to avoid further repetition.

3. The 'Respondent No.9 has calculated the EDC to be

Rs.6,20,00,0007- as the compensation for Respondent No.13.

However, the entire afiidavit is silent on the aspgct as to whai is the

damage/destruction caused to the environmerrt hy the Respondent

l{o.13. The calculation is done mechanically and ignoring the steps

taken hy the R.espcndent No.13. The Respondurt l.{c.13 in its reply

dated 29{'}rlovember 2024 has pointed out the steps taken to ensure

that there is no pollution caused. AIso, the Respondent No.13 has

highlighted that the work of installation of the srp is under

progress as it is completely monitored by the Government of
Maharashtra.

4. The Respondent No.9 has completely.ignored the ratio laid down

by this Hon'ble Trifiunal in the ease of OANo.606 of 2018, while

arriving at the conclusion of the amount of ks.6,20,00,000/-. The

Respondent No.9 ought to have also appreciated that the budget of
the Respondent No.13 is also nominal and it would be impossible
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to pay the said amount, in case the Respondent No.13 is required to

pay. The figure calculated is baseless, whimsical and without any

legal basis.

The'Respaadent No.13, therefore, submits that the Respondent

No.13 is taking all efforts to ensure that there is no direct discharge

in the River Panchganga. The Responden! No.13 is'also ensuring

there is no destruction to the environment. The Respondent No.t3

is a newly formed body and hence learning thg nuances of
managing and administrating its affairs. The Hon'ble Tribunal

::-
considering the facts and circumstances stated above, be pleased to

consi,Cer the timeline and dispose, offtherpresent applieatipn.
1.

Pune

Date

Advocate for Resp'ondent No.13

VERIFICATION

I, A qq Nooale the Chief Officer of the Respondent No.13, am

aware of the facts and cireumstances of the present case and do hereby

state cn solemn affirmation that whatever stated hereinabove is true and

correct to the best of my knowledge, information, belief and legal advice,

*,'hich I believe to be true.

Solemnly afirmed at -Hqnor\ on this o.$ Ou, ofAugust 2025
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SOLEIvINLY affirmed before me
by . h).e.y.... rlrit v..n....tJnr*(#8 t o )t'7 $
who is iddntified trelore me

by ..."r,*l*..,................,....,..r....,..,..,-a..

whom I personally known on ........,,......

this 6 h day of bt r,* lal ,f
A.
LW)Lo,u

ADV. RAJARAM SAITASH|Y SUIAR
NOTARY PUBLIC (Govt, d tndia)
- ShivajiNagar,HUPAf,ll,
Ial. Hatka*angale, Dist. xolhapur
litoh. $850532113,8957901485 :
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